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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, O
PRINCIPAL BENCH, NEW DELHI
Original Application No. 529/2022

In the matter of:

Deepak ... Applicant

Versus

Public Works Department &Ors.... Respondents

STATUS REPORT ON BEHALF OF DELHI POLLUTON CONTROL
COMMITTEE IN COMPLAINCE TO THE ORDER DATED
18.10.2022.

IT IS MOST RESPECTFULLY SHOWETH:

1. That this Hon'ble Tribunal took up the above referred matter on 25.07.2022
and pleased to constitute a Joint Committee comprising of DPCC, Principal
Chief Conservator of Forest and Wildlife, Director PWD (Horticulture) and
Deputy Commissioner (West) Delhi and directed the same to submit Factual

and action taken report within two months.

2. That a joint inspection of the site was carried out on 17.10.2022by the
representative of DPCC, PWD (Horticulture) and Forest Department. During
the inspection it was informed by Sh. GopalSingh Meena (Dy. Director
Horticulture, PWD), that in the year 2018, after got permission from Forest
department on 04.10.2018, the dried up dangerous tree has been cut out from

the original location with the condition to plant Ten (10) trees.

(a) During inspection PWD officials has informed that on 24.09.2022, ten

trees has been installed near junior wing of Veda VyasDay Public School,

Ph-1, Vikaspuri, Delhi-110018. 9




(b)Sh. Ashok (Forest Guard, west forest Division, Mandir Lane, New De
also present during inspection has informed that there department gave the

permission for Cutting Dried Tree after found that it was dangerous.

(¢c) As per the visual observation and inform by the complainant as well as
inhabitant of the property No. A-159, the presently in the existing tree lane
on the road side a PNG Line from IGL, Telephone line from Tele
communication company i.e. MTNL (as seen on manhole) besides sewage

line conduit (Depth under lying not reported/ known).

(d) During the inspection PWD official has informed that they have prepared
detailed report feasibility of crection of new Tree on the location from

where earliest dried up dangerous tree was removed.

(e) During inspection the area earlier from where dried up dangerous tree was

removed has been found pakka by lying of cement concrete layer.

(f) MCD officials were not present today for the inspection which is a part of
committee constituted by Horticultures department, PWD whose meeting
was conducted on 30.09.2022. As informed PWD (Horticulture) officer
that a joint report after inspection of 30.09.2022 has been sent to the
Principle bench of the Hon ble Green Tribunal. On 17.10.2022.

Copy of the inspection report dated 17.10.2022 alongwith photographs are
enclosed as ANNEXURE-1.

3. That, the issue of cutting and pruning of trees is covered under the Delhi
Preservation of Trees Act, 1994. As per the Act, if a person desires to cut,
dispose or fell a tree then the person has to make an application to the
concerned Tree officer for permission and after inspection, the Tree Officer

may either grant permission in whole or in part, for the reasons recorded in

writing.

4. That, the answering respondent per se does not have jurisdiction under “THE
DELHI PRESERVATION OF TREES ACT, 1994”. The Forest Department,

H)




Government of NCT Delhi is the appropriate authority under this Act therefo

is the appropriate department to look and take action in the matter.

. That, the under the prevailing environmental legislations, DPCC has no power
to take action under “THE DELHI PRESERVATION OF TREES ACT, 1994

or to recommend any action under the provision of the said Act.

. That, as DPCC has no power / responsibility under the provisions of the “THE
DELHI PRESERVATION OF TREES ACT, 1994, hence the cost of Rs
5,000/- as proposed by This Hon'ble Tribunal vide order dated 18.10.2022
may please be waived off/ not imposed. The answering respondent is taking all
necessary steps to comply with orders of this Hon’ble Tribunal in letter and
spirit. Further the answering respondent has highest regard to the orders passed
by this Hon’ble Tribunal.

. In view of the above, it is most respectfully submitted that, DPCC may be

deleted from the array of respondent.

The present status report may kindly be taken on record.

(Anwarﬁm

Sr. Environmental Engineer




Ia ' Wy g
/ L}
___Tnspectys n Rq,w{ 'n 0 A fl-ollaol‘l '
Dote ! (7 [10[202 2

As bev the dltectivne dy Home NGT an Jdasfection 6!5 the Site
RS been anducted today o0 11002022 <UL dhe JN3Fe

uH't {;‘9\03 Been “M;oﬂ{d] dndegm -b(\l( Sh: Gopol g;qa& & Meong (0, OF
¥ (Mtuiet PoD ) dhat~ dn Jeat 2018 ey (Tn-t Pes MITSleN)

& Ftom  Fovest depogtmend™ on Ou[tofooi8, the dofed U dangertus
¢ d‘%'h‘&e, a3 been ik Qi dtom the 083l Lohm ool

Y
ey

(s seen o morhole) beskdes Sewage bine condult (Depth under Ly

hH"JE‘ tondition 4o Plant Ten (0) Trees. Duting  dosPection fvob
Sthidle fos beon Srfrtmed et on o[9[ 2ese ) TRN
Tees Ros peon dnstabled Neat  gunios WIng , yizpA byase
'Dﬁl;f- Vublfc_ school PH~| 'VfKOI_SPW!’ ,DQIF\),e—;Ioolgu

32 fishok ( Fotest (_],ug,gd, Wwest forest DR on Mondry L@.ne_’.\]w Dg”«‘\i)

o Ptesent Duting- dnsPection As Ben indovmes] Aot
~Hhet %thﬂw Jle  dhe b eymiasien %vr W Hn o e
Ostey ’%‘Wi\_o] Akt wes on J L3 |

FroUS v 1
As per dhe Llod ohseryelm ond an&g Ahe  Compla'hori”
0y wi) 09 Jntobitont of- the bither Y paame o, A1 59, 4RO
bressty in he b etisting tree bone on dhe mood gido @ PNG L
From TGL, Teliphone Line foom Tele ommnicatlsn Compony fie M
nwt T@PMI known)s n%
Dting the dnspectim PwD Skktied has Infoemed that ‘H\% o, -
bropoted] detelled) woport Jortbibd] e Jectim g few Rea o
the “locakin fiom whete eatbibr dfedf Up dongerpus Heo wae
(oumpresd) - DUInG JnePection the (Hea eoflted boom Lheve d%fuf "
dangeatis Hee wos TeMobed Koy deen daund  bakka PP
Cement Contiete Lig e+ "’(7 Ch
mep Shiftads weve net prant by f¢ 4he Snspe cdion Loht
¢ O o1t S Commtee  combiluded %Hwb’ww@ alq,pw,&m%;f"-_

,WQ'LM’{: wmf{)uﬁk’b,‘n H”Qt &;j\ﬁ’;(bft ’Qi—ltcf‘\ \b’nspcc, b‘DnUSgOTM ;

. &%‘;" ‘C"”ﬁ%‘g s bioctioos %«f‘tﬁ:ﬁ}"m{ﬁg W4T P *‘*hﬂl%u_.?}{i%;ﬁ
3 v " y a N ‘ l .

p\\gﬁwﬁ’%& Z\W?M nd Mep(H Nb%tﬁ:} j

S L ol LV o+ N o

o b O LA o R G S I Ao o v

?
t

—_——




%] GPS Map Camefan

india - d | : Delhi, Delhi, Inci

3 _ ey - Delhi, Delhi, India

S| JUNIOR WING, VEDA VYASA DAV PUBLIC w [EFIEA - JUNIOR WING, VEDA VYASA DAV PUBLIC
SCHOCL, Phase 1, Vikaspuri, Delhi, 110018, India ’ . ! SCHOOL, Phase 1, Vikaspuri, Delhi, 110018, India

si.;Lat_za.ssamz*'v_ ; e ST Lat 28.638707° e CER S b

Long 77.0623492" B - Long 77062349°
' 24]09/22 11:11 AM GMT +05:30

Pl E T

TG et
o ] GPS Map Cameara
o - o ‘ Delhi, India”  *
Delhi, India = ' ; : NG, VEDA VYASA DAV s’ugucg s
NG, VEDA VYASA DAV P ST scHOOL, Phase 1, Vikaspur, Delhl, 110018, lne
scHO0L, Phesa 1, Vikespurl, Bl T ) : | Lat 28.636707° v,
5 ‘ : ; 12499
Lat 28,638707 | s FRRLS 3
Long 77.062348° - 24)09/22 1113 AM GMT +05:30
. (e}iY ety s G R
24/00/22 1142 AM GMT + ’




Delhi, D India

JUNIOR WING, VEDA VYASA DAV PUBLIC i
»+ BCHOOL, Phase 1, Vikaspuri, Delhi, 110018, India
dlat2ee38707° U L

ke

J Long 770823482+ v
24/08/22 11:33 AM GMT +05:30

S

o Lo
elhi, In ’
SCHOOL, Phase 1, Vikaspurl, Delh), 110018, Indla
W] La128.838707° . ; 2
%3 Long 77082349° 1 o, ¢
s 24/09/22 1169 AM GMT +05:30

ey R AT L1 0 B

M_éé Camera !

i JUNIOR WING, VEDA VYASADAV PUBLIC - .

LA
5 Delhi, Delk fan 2 A
. JUNIOR WING, VEDA YYASA DAV PUBLIC*

SCHOOL, Phase 9, Vikaspur, Delhi, 110018, India
Lat 26.638707° v kL

I k

i Delhi, Delhi, India*..

UNIOR WING, VEDA VYASA DAV PUBLIC.
SCHOOL, Phase 1, Vikaspurl; Delh, 110018, Indla

4 18t 20.688707° ™
Long 77.082949°. © “o- i U0
24/09/22 11:58 AM GMT +05:30 - -

Sl g oo oS







	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8

